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... 
.A.iJstract of tile Prooeedings of tile OOflncil oj tile GOv81'IJOr Gelleral oj Indi", 

al8embled fOl' the plwpose of makilJD Latas ami llegulatiol18 ,meier tile 
provision, of the Act of Parliamellt 24 t 25 nc., cnp. 67 • 

The Council met at Government Rouse on Friday, the 13th Marcb, 1885, 

PRESEN'l': 

The Hon'bIe J. Gibbs, O.S.I., O.I.E., presiding. 
Ris Excellency the Oommander-in-Chiof, O.C.D., C.I.E. 
Lieutenant;Generai the .Hon'ble T. F. Wilson, c.n., C.I.E. 
The Hon'ble O. P. Ilbert, C.I.B. 
T"~ Hon'bla Sir S. C. Bayley, X.C.S.I., C.I.E. 
l.'Ii~"Hon'ble T. C. Hope, C.8.I., C.I.E. 
The Hon'ble Sir A. Colvin, X.C.lI.G., C.I.E. 
The Hon'ble Amii' Ali. . 
Tho Hon'ble W. W. Hunter, LL.D., 0.8.1., C.I.E. 
Tbe Bon'ble H. J. Reynolds. 
The Hon'ble Rao Saheb Viahvana.th Narayan Mandlik, O.S.I. 
The Hon'ble PeAri Mohon Mukerji. 
The Hon'ble H. St.A. Goodrich. 
The Hon'ble J. W. Quinto~. 

PETROLEUM BILL, 1885. 

i 

The Hon'ble MR.. Gmns introduced the Bill to n.men~ the Petroleum Act, 
1881, and moved that it be referred to ·a Seleot Committee. consisting of the 
Bon'hle Messrs. lIbert, Sir S. :&.yley and the :Mover. He said ;...:..-., I have 
nothing to add to the remarks which I made when I obtained permission to 
introduce the Bill." 

The Motion was put and agreed tQ. 

The Hon'bla lb. GIDns o.lso moved that the Bill and Statement of Objects 
Ilnd Reasons be published in the local officiAl GUftttes in EngUsh and in 8uch 
other languages as the Local Govemments think fit. 

The Motion was put and agreed to. 
INDIAN SECURITIES BILL, 1886. 

The Hontble Sir A. COLVIN introduced the Dill to o.mend tho law rclnting 
to Govemment Securities, and moved that it be referred to a Solcr.t Oommitt.oo 



4ti2 LOCAL..d U1.'H01l11.'IES LOAN. 

[Bi1·.tI.. Oolvin; Mr •. Hope.]. [1.31·:0 MARon, 1885.] 

consisting of tllO lIon'Lle Messrs. ·llbcrt, Quiutoll and ·the to~e . He said:-
~~ 1 have notbing ut IIl'csl'nt to adtl to the remnrks I mnde wIlen I aslm<l for 
leave to intl'oduce the Dill, heyond snying that so much of it as makes 
lll"ovision for en(lorsemcnt of e~ l"iti  1)y 01' to offioial s in· tlleir public capacity 
hns hecn omitted frum the 13;n ns it has now 1)ean drafted; it is believed tllat . 
nny difficulties widell migllt arise in respect" of this pat:t of the matter may be 

s,{fficienUy met by a{\ministrntive ai·rangemcnts." 
" . " 

The 'Motion was put and agl'eea fo. 

'rhe Ilon'ble Sil-A. OOLVIN also moved thnt the Bill and Statement of 
Objects and Reasons be published in tho local offioial Gazettes in English and . 
in such other Inngl1nges as the Local Governments t i~ fit. 

The o~on ,,'as put and .lIgreed to. ; 

Q ~ AUTHORITIES LOAN BILL,1885 . 

. The llon'ble MB.. IIoPB moved for leave to introduce a Bill to amend Ule 
Local Authorities Loan Aot. 1879. He said :-" It is proposed t~ construct a 
ligllt railway in tho r.L'a:njore District ~  the Madras Presidency by Dr Company, 
·the interest upon the capital to be raised by the "Oompany" for the undertaking 
being guaranteed by the Local Funds Board of Tanjore. "But section 8 of the 
Locnl AuUlorities Lonn Act of 1879 prohibits any local ut o~itie  from chDrrg-
ing the fund in nny way except as provided in that Act and the rules there-. 
under, and tile Act and the rules that may be made under it contemplate no 
other moons of charging tbe fund tha.n direot borrowing on tl1cir own securities. 
It is considered desirable therefore that the Act should be so ~men e  as to 
. enable the locallegisla.ture to po.ss any enactment that may be necesSll.ry for 
authorising tllese Locnl Fllmls Do:u'ds to guarantee tho interest on tile capital 
required £01' the construction of light railways. and for regulnting the terms on 
which guarantees mny be given." . • . 

The Motion wns put nnd IIgrced. to. 

'rhe Council adjoumed ,i"6 i~. 

SIMLA; 1 
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D. FITZPATRICK, 

Secg. 1o the Oooernmflnl qf I"dia, 
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